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(c) The Central Scheme for the Welfare

of Street Children covers facilities for lite- |
racy, numeracy and life education and mea- |
sures for mainstreaming them into the for- !

mal education system.

Modification in Adoption Laws

241. SHRI SUSHIL KUMAR SAM-
BHAIJIRAO SHINDE :
SHRI RAJAN SAHU:

Will the Minister of WELFARE be
pleased to state :

(2) whether Government’s attention has
been drawn to the report which appeared
in the Times of India dated 6th October,
1993, captioned “Adoption gaining- accep-

tance”;

(b) if so, whether have

taken note of the fact that despite a num-

Government

ber of social and Government organisations

being active in the field, the process of
adoption of destitute children continue to

be rather slow;

(c) the number of children, males and
femmales, adopted by (i) foreigners, and
(il) Indians during 1990, 1991, 1992 and
1993 so far;

(d) whether there is any proposal under
consideration for the modification in the
law of adoption to make it more liberal

and universal rather than restrictive, on '

communal liges, if so; the details there-
of ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) Yes. Sir.

(b) and (c) Due to the joint efforts of ]

the Government and the non-governmental
(NGOs) the
gaining social acceptability.

organisations
adoption is
Cbnsequently, the number of children being
adopted is witnessing a gradual increased.
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Year Male Female Total

Children adopted by foreigeners

1990 342 930 1272
1991 292 n98 11%0
1992 253 754 1007
1993 135 394 533
(upto June’ 93)
Children adopted by Indians
1990 613 462 1075
1991 484 452 936
1992 646 647 1293
1993 153 150 303

(upto June’93)

(d) There is no such proposal under
consideration at present.
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Construction of Old Age Homes In Delhi

243. SHRI RAJENDRA PRASAD
MODY : Will the Minister of WELFARE
be pleased to state :

(2) the number of old Age Homes con-
structed in Delhi and other parts of the
counlry;
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(b) the number of old persons kept in
the old Age Homes and facilities being pro-
vided to them;

(c) whether Government propose to con-
struct more Old Age Homes in Delhi and
other parts of the country including Raja-
sthan; and

(d) if so, the details thereof ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) Under the scheme
viz. Scheme of Assistance to Voluntary
Organisations for Programmes Relating to
Aged, the Central Government have sanc-
tioped grant-in-aid to voluntary organisa-
tions for setting up/maintenance of 50 old
age homes. There two old age homes in
Delhi set up by Government of National
Capita] Territory of Delhi,

(b) Under the scheme of assistance to
voluntary- organisdtions for programmes
relating ta aged, old age home is a residen-
tial unit for atleast 25 poor/destitute aged
persons of 60 years and above. Physical and
Psychological well-being of the inmates is
taken care of by par-time medical officer
and trained social worker/counsellor. Be-
sides, they are given free accommodation,
bedding; clothing, food, medicine and re-
creational facilities.

(c) and (d) Under the scheme, grant-in-
aid for maintenance of old age homes is
uniformly avaijlable to the voluntary orga-
nisations in all States/Union Territories in-
cluding Delhi & Rajasthan. However, under
this scheme, no grant for construction of
old age home is admissible.

- Implementation of Mandal Commission’s
Recommendations

244. SHRI RAM NARESH YADAYV :
Will the Minister of WELFARE be pleased
ot state :

(a) whether Government have taken the
decision to implement the report of the
Mandal Commission; if so, what is the pre-
sent stage of implementation thereof;

(b) if so, whether Government have re-
presentatives of the all parties in this con-
nection and what per cent ® Government
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services propose to reserve in view of the
regommendations made by this commis-
sion;

(c) whether Government have received
the recommendations and suggestions from
all the States in this regard and identifica-
tion of BC(s) has been completed in all
States; if so, what are the details thereof;

(d) whether Government have made any
efforts 1o know the reaction of the people
with regard to the said recommendations
of the Commission;

(e) whether Government have intimated
the Members of Parliament that Govern-
ment are of the view to maintain statusquo
regarding reservations; and

(f) if so, what are the details thersof ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) and (b) Based
on the recommendation of the Mandal
Comimissipn,, Government resetved 27%
of the vacancies in civil services and posts
under the Govt. of India in favour of So-
cially & Educationally Backward Classes
(SEBCs) vide OM of 13-8-1990 iksues by
the Deptt. of Pers. & Training.

The present Govt., after consultation with
the political parties, issued an OM on
25-9-91, modifying the contents of the ear-
lier OM of 13-8-90 in accordance with its
clection promises. The reservation quota of
27% for the SEBCs was, however, kept
unaltered.

A 9-judge Constitution Bench of the
Supreme Court which heard a bunch of
writ petitions entitled Indira Sawhney &
Others Vs Union of India & Ors. challeng-
ing the constitutional validity of the two
office Memoranda, upheld the constitutional
validity of reservation in Govt. Jobs for
the OBCs subject to the exclusion on socially
advanced persons/sections (Creamy Layer)
from the benefits of reservation.

A revised OM in the light of directions
of the Supreme Court was accordingly
issued- on B-9-1993 which takes effectad
from the date of its issue,



